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Friday, 26th November 1954

The House met at eleven of the clock, MR.
CHAIRMAN in the Chair.

MEMBER SWORN

Shri Trilochan Dutta (Jammu and
Kashmir).

MESSAGES FROM THE LOK SABHA

. COFFEE MARKET EXPANSION (AMEND-
MENT) BiLL, 1954

Il. RuBBER (PRODUCTION AND MARKET-
ING) AMENDMENT BILL, 1954

SECRETARY: Sir, | have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha:

I "In accordance with the
provisions of Rule 132 of the Rules of Pro-
cedure and Conduct of Business in the Lok
Sabha, | am directed to enclose herewith a
copy of the Coffee Market Expansion
(Amendment) Bill, 1954, as passed by the
Lok Sabha at its sitting held on the 23rd
November, 1954."

"In accordance with the provisions of
Rule 132 of the Rules of Procedure and
Conduct of Business in the Lok Sabha, |
am directed to enclose herewith a copy of
the Rubber (Production and Marketing)
Amendment Bill, 1954, as passed by the
Lok Sabha at its sitting held on the 24th
November, 1954."

I lay the Bills on the Table.
PAPERS LAID ON THE TABLE

PRESIDENT'S PROCLAMATION

THE DEPUTY MINISTER FOR HOME
AFFAIRS (SHRI B. N. DATAR): Sir, | beg to
lay on the Table, under clause (3) of article
356 of the Constitution, a copy of the
Proclamation issued by the President on the
15th 77 RSD
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on the Table 6

! November 1954, under clause (1) of the said

article, assuming to himself all the functions
of the Government of Andhra. [See Appendix
V11, Annex-ure No. 1.]

STATEMENT OF BILLS ASSENTED TO BY THE
PRESIDENT

SECRETARY: Sir, | lay on the Table a
statement showing the Bills which were
passed by the Houses of Parliament during
the seventh session, 1954. and assented to by
the President.

Statement
1 The Indian Income-tax (Amend
ment) Bill, 1954.
2. The Central Excises and Salt
(Amendment) Bill, 1954.
3. The Indian Tariff (Amendment)
Bill, 1954,

4. The Chandernagore (Merger) Bill,
1904

5. The Prevention of Food Adulter-l1 ation

Bill, 1954.

6. The Madhya Bharat Taxes on|

Income (Validation) Bill, 1954.

7. The Indian Tariff (Second Amend
ment) Bill, 1954.

8. The Appropriation (No. 3) Bill,
1954.

9. The Taxation Laws (Extension
to Jammu and Kashmir) Bill, 1954.

10. The Administration of
Property (Amendment) Bill, 1954.

Evacuee

11. The Special Marriage Bill, 1954.

12. The Displaced Persons (Compensation
and Rehabilitation) Bill, 1954.

PETITIONS REGARDING THE
HINDU MARRIAGE AND DIVORCE
BILL, 1952

SECRETARY: Sir, | have to report to the
House that nine petitions relating to the
Hindu Marriage and , Divorce Bill, 1952,
introduced by Shri C. C. Biswas in this
House on the



7  Fixation of prices of

10th December 1952 have been
by me.

received

REPORT OF THE JOINT COMMIT-

TEE OF THE HOUSES ON THE

HINDU MARRIAGE AND DIVORCE
BILL, 1952.

Dr. P. V. KANE (Nominated): Mr.
Chairman, Sir, | beg to present the Report of
the Joint Committee of the Houses on the Bill
to amend and codify the law relating to
marriage and divorce among Hindus.

RESOLUTION RE. ORGANIPAITION
FOR FIXING PRICES OF AGRICUL-
TURAL COMMODITIES

SHRI KISHEN CHAND (Hyderabad): Mr.
Chairman, | beg to move the following
Resolution: —

"This House is of opinion that
Government should set up an organisation
charged with the duty of so fixing the
prices of important agricultural
commodities as would ensure to the
agriculturist an adequate return and also
bear a fair relation to the prices of
manufactured goods."

Sir, yesterday we mourned the death of Shri
Ran Ahmad Kidwai who was Minister for
Food and Agriculture in the Central
Government. We have passed through acute
food shortages in the country and it was
through his foresight and efforts to increase
our agricultural production that we have
attained self-sufficiency, and now we are
going to pass through the stage of food
surpluses. The problem of food surpluses is
going to be equally, if not more, difficult than
that of food shortages and | am sorry that Mr.
Kidwai is not here to solve that equally
difficult problem. | welcome his successor,
Mr. A. P. Jain, and hope tnat he will solve this
problem with vision and® relieve the suff-
erings of the agricultural masses of this
country. Sir, the question of food surpluses,
though very small at pre-
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sent, may in times to come become a very
large problem. Our aim is a Welfare State. We
want to improve the lot of the common man in
this country and yet our Government is doing
absolutely nothing for improving the lot of the
agricultural masses who form at least eighty
per cent, of the population of this country.
Many hon. Members may be thinking that it is
a very good thing if the prices of foodgrains
come down; we will get cheap foodgrains and
the common man will be very happy about it;
they may think that in this matter the policy of
laissez-faire should be adopted and that on the
basis of supply and demand the prices will ad-
just themselves to the satisfaction of
everybody. Sir, this is not the case. In the
matter of food production and food prices,
almost all economists are agreed that the
theory of supply and demand does not apply in
toto. It Is a matter of common knowledge that
if there is a shortage of even five per cent, in
foodgrains, the prices go up by thirty or forty
per cent. Likewise, if there is over-production
of foodgrains by even five per cent., the prices
of foodgrains will come down by at least
twentyflve or thirty per . cent. You know, Sir,
that only a year or two back rice was selling
outside the control market at the rate of one
and one-fourth seers per rupee. | speak only of
prices in Hyderabad, because in a vast country
like ours prices vary from place to place, and
so if the figures given by me are different from
the figures prevailing in other provinces, it is
due to the fact that our country is so vast; the
price of rice in Hyderabad is three seers per
rupee. That means that there has been a
variation of nearly 300 per cent in the price.
Likewise, in the price of wheat and edible oils,
the variation in the last two years has been tre-
mendous. As | said, economists have studied
this problem very carefully especially in
America where the Government has fixed the
parity prices for all agricultural commodities.
The Government of the U.S.A. has guaranteed
a parity price for the farmer. If the price goes
down below that parity



